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ORIGINAL APPLICA&IOR NO. 967/93

FRIDAY, THE 8TH DAX OP APRIL, 1994

Shri V. Rémakrishnan

e

Shri A.N, Vujjanaradhya

Stri R, Sampath Kumar,

S/o Late S§. Ramaiah,

Hindu, Aged about 33 years,

Residing at No.7, Verkateshoura, .
Vlllage. Kadugondanahalll Hobli, :
Bangalore - 560 045. .

Member (A)

Member (J)

Applicant

( By Advocate Shri F,A. Somasekharaiah)

Vs,

1. The Svperinterding Eng.neer (Civil),
. Office of the Superirterding
Engineer (Civil),
' civil Construction wlnq,,
; 211 India Raijio,
- Seminary Hills,
Magpur-6.

2. ' The Executive Engineer (C),
- CCWs AIR, T.V. Complex,
. J.C. Nagar,
" Bangalore - 560 006.

3. The Director General,
- " A1l India Radio,
- (Civil Constructior ¥ing),
- PTI Building, 2nd Floor,
. 4, Parliament Street,
New Delhi.

4. The Secretary,

: LMlPlStt} of Information &
Broaﬂcastlng, Shastri Bhawan, .
. New Delhi - 1.

( By Advocate Shri M.S. Padmarajaiah,
Serior 3tending Covt, Counsel for
Central Goverrnment).,

C RDER

Shri V. Ramakrishnan, Member (2)

- S i B ey AT AR 2
.

The applicant'who is serving inr the All India

Rdle had obtained permission in 1982 for adm1551on to

ceesl/~
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‘join part-time §§~Course in B.M.S. College of Engi-
neering, Bangalore. . (letter date? 24.7.82 -

Annexure A-2). At thét time, he was working as
Sectional Officer (Civil) in the Civil Construction
Wing of All India Radio; The normal duration of
Engineering Course would be for four years but we

find that the applicant could not complete the course
within the period as he was postéd outside Bangalore,
The aonlicant was posted back to Bahgélore in
November, 1992, He now tells us that he is in the
final year of the EZ Course and that the Course will
be over not later than July, 1994, In Aucust, 1993
he was serveé.with an order dated 9th Auguét; 1993

as at Annexure A-1 where the denartment suspended the
permission accorded té him for prosecuting part-time
B.Z. Course, Against this order, he filed a represen-
tation to the department dat=d 19.8,93 (Annexure A-5)
where inter alia, he sought for a sumpathetic‘consider-
ation for revoking the suspension of permiésion and for
allowing him to attend the College for the finél
session §f about nine months from August, 1993. The
department did not accede to his reduést and vi@e'its
order dated 9.9.93 as at Annexure A-6 it refused to.
revoke the order of suspension of permissiqn as at.
Annexufe A-1. He has, therefore, approached this

Tribunal challengln the above order at Annexure A-1&~{
Jorl o 4W’@w“/4 _

2. . Ve have heard Shri H A Somasekharaiah, the
learned counsel for the applicant as also Shri M.S
Padmarajaiah, the Senior Standing Counsel for the

Central Government, Shri Somasekharaiah submits that

ceedd/-
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the order of the departnpnt suspendlng the permission
is arbltrary and would very adversely affect the appli-
cant, He has reaébed almost the fag end of the course.

He submits that all that he requires now is to’be.allowed

 to continué his studies for a few months more. The

learned standing counsel on the other hand, states that
after taking into account all the relevant facts, the
departnent concluded that the applicant's continued
prosecution of engineering degree studies has seriously
affected the‘administrative work and accordingly the
permissien was withdtfawn, He contenis that the

application lacks merit.

3. We find that the reasons given by t he depantﬁent

for withdrawing the permission at the fag end of the

course (when such permission has been ir existence for
over 10 years) are.not‘very convincing, In the facts
aﬁd'circumstances of the case, we direct the department
that the‘permission granted to the apolicant for his
centinuance of studies as at Anne:xure A-2 dated 24.7.82
shall remain in force for a futher perio? upto the end
of July, 1994. We accordlqgly qguash t he order dated
8th August, 1993 as at Annexure A-1 and the order dated
9.5.93 as at Annexure A-6 rejecting the aoplicant's
representation dated 19.8.93. We make it ciear that

in case the applicant is not able to complete his
studies for part-time BE Course within 31.7.1994, the

department would be at ltberty to re-examine his case

and pass appropriate orders at that time,

ceeed/=



4, With t he above observations,
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the matter stands

finally disposed off with no order as to costs.
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( A.N, Vujjanaradhya )

Member (J)
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